
IN THE CEJTRAL AflflI;IISTRATI%JE TPIBWAL: HYOCRABAD 8CcH 
AT HYOERBA0. 

'JEDIC5DAY THE TUE'ITY THIRD DAY OF AUtUST 
OtIE THOUSA'IO !UE HW:DRED AND EIGHTY iIiE. 

* 	
: PRCz1tT $ 	 C10 

THE HO!I'DLE PIR.).SURYA RAC: rZr.DER(3IJQL)  

dC 

 

BETWEEN  

C. G.Ratnam 	 .Applicant. 
a-n d 

1. South control Railway rep, by its Uoneral Canagor, 
Railoilayem, Socundcrabad- SQO 371 9  A.P. 

2, Thu Diroctor of school Education, Couarnmnt bf1  
Tanilnadu, Madras. 	- 

. ..Rapindunta. 

Ap3lication under section 19 of the tdminietrativ3 Tribunal* 

Act, 1985 praying that in the circurn3tancos atuthd thorain the 
Tribunal will be pleased to iøsuo an grdar or djrectian daclaring 

Rule 225 at the Indian Railiay Cotabliahaant coda—Volua I as 

arbitrary, illegal, unjust, violatitja at Articles 14 and 16 

of the Conatitutton of India and the c,nsoquwitial ratiot to 

the applicant to altar his date at birth in the oaruico rogiotor 

as 2-7-1931. 

This Original application cotiing on for final hooting upon 

perusing the application and upon hearing the orguaJats of 

flr.C.U.tohanfleddy, Advocate for the applicant and of 1r.P.Vonkata—

Rama Raddy SC for Railuays on behalf of the reapondapta. 

The Tribunal dalivorad the following 3udgo3ntx— 

(Judgoentor the Tribunal chlivarad by Hon'blo Sri D.$uryo Rao, 
74ctbor(3) ) 

S S • 

The applicant heroin in a railway omployto in the of Lice 

of the Chief signal and Telecom. rngirwar(constructin), south 

central railway, Socundorabad. He soaks to qucotion the ardor 

rJo.P.5cJa/CAz/cn/s&T/39 dated 4..11-1907 issued by the chicf 

pproonnel of ticer in?oreing the applicant thatolto röpraszrntation 

for alteration of data or birth from 11-2-1930 to 2-7-1931 has 
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not been agreed to by the flailuay fidard, the grauhd on uhich 
his roprasentation waz rejacted is that he has net ioiada the 
representation bePors 31-7-1973. He USS directed to rattre 
from service on 29-2-1988, 

A counter has been tiZd on bthalf, at the roopondants. 
Heard Stiri C.V.Mohan (teddy, AcjtyDcate on bh31f of the 

applicant and Shri P.V.Reddy, loernod standing caunsol for the 

Railways, for the respondents, The ground ftrimjettton of the 

8ppLzcant't representation as Railuay Doard's letter o,Z/fG/11-7Q 

CR/I dated 4-9-72, he validity/effect of this letter use the 

Subject mfltn of' the run Oonch dacLoion in IoA..Uos.t104106 
and 1099/86, The VuU Ranch hold that the Railuay OQerd'a 

circujr dated 4-9-72 is an exocutsvQ order and is in conflict uxth 
sub-rio (a) of Rule 143 of the 8ailway Eotabli'a$vicant coda and 
as stich  cannot have the force of law, I N view f the Full flanch 
dadision of this Tribunal, it uould Follow that the dociston 
tajoating the applicant's roquost for ojttirati.un of his date of 
birth on the ground of liwitatirin has to be sat asifla. The 
impugned order is abcord,Mgly, set aside and the Railusy autho-

rst*as are directed to dlspoan at app1xcnt'a raprosontatson 

an cinita. Fqur months time to granted from the data of receipt 

of this ordor for disposal of the applicant's rftprvssnthtion. 

in the circumstances than will. taa no ardor as to coats. 

Sd/-C.Vonkata Ran 
Ooputy Registrarol.  

/1 True copy 

To: 

The Genaral Panagr, south central. railuay, Jlail nilayem, 
Secund8rabad-500 371k  /A.P. 

The Director of School Education, aovt. o? Tamilnodu,Pladras. 

Dna copy to PIr,C4V,ohan Reddy,Advocate, 1-10-249/2, 
Aahaknaar, tttn,, Hyderabad-SOD 020, 

One copy to 1r.P,u.Rath1y,C tar fllys., CAT,Hydaflbad. 
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